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An Act further to  a.mend the Industriel Disputes Act, 1949, 
and t o  make certain temporary provisions relating t o ,  
pay and allowanoes 2f certain workmen. 

[26th June,  19511 

BE it enacted 'by Parliament as follows : - 
1. Short title.-This Act may be called the Industrial Disputes (Amend- , 

ment and Temporary Provisions) Act, 1951. 

2. Interpretation.-All words and expressions used in  lhis Act and 
defined in the Industrial Disputes Act, 1947 (XIV of 1947) shall have the 
meanings assiped to them in that Act. 

8. Amendment of section 7, Act X.IV of 1947.-For sub-sections (2) and 
(3) of section 7 of the  Irldustrial Disputes Act, 1947 (hereinafter referred 

t o  as the principal Act), the following sub-sections shall be substituted, 
namely :- 

"(2) A Tribunal shall consist of such number of independent 
members as the appropriate Government may think fit to appoint, and 
where the Tribunal consists of two or ]nore members, one of them 
shall be appointed as the Chairman thereof. 

(3) Where a Tribunal consists of one member only, that member, 
and where it consists of two or more members, the Chairman-of the 
Tribunal, shall be a pcrson who- 

(a) is or has been a Judge of a Higb Court; or 

(b) is or has been a distriot judge; or 

(c) is qualified for appointment as a Judge of a High Court: 

Provided 6hat'no appointment uncler this sub-section to a Tribunal 
shall be made of any person not qualified under clause (a) or clause 
(h) excep: with the approval 01 the Eigh Court ol the State in which 
thc Tribunal has, 0.r is .intended to have, its usual seat. - 

(4)  Where a Tribunal consists of two or more members, every 
such member (other than the Chairman) sh~bll possess such qualifica- 
tions as may be prescribed, and where an  industrial dispute affecting 
any banking or insurance company is referred to a Tribunal, o?le of 
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such members may'be a person who, in the-opinion d the appropriate 
Govelenment, has special knowledge of banliing or insurance, as t h e  
case mlay be. 

( 5 )  .A Tribunal, where it corlsists of two or more  members, -mag 
act notwithstanding. the ca.sua-l arid unforeseen absence of the Chair-- 
man ar any other member, a-lld -hen the Chairman or other member 
rejoins his office'after such absence, the proceedings may be cciltinued 
before the Tribunal from the stage at which he so rejoins." 

4. Snhstitutim of new section for kactioz 8, Act XIV of 1947.-For 
ssctioz 8 of the principnl Act, the fc!lowil?g section shall be substituted, 
namely :- 

"8.. Filling of vacci+zcies.-(1) If for any reason a, vacancy occurs 
in the office of t h e  Cllairm2n_or ally othcr. lliembsr of a. Board, the 

. - appr(.q~riate Government shall appoint, i11 accordance with the provi- ' 

. . sip:?; of sub-section (3) of section 5,  n~iother person to' fill the  vac:.Liicy 
:)2ncl the proceedings may be contiqued before the Boarcl so reconstitu- 
l-eclfron. the sta,ge at wbich the vacancy is filled. 

. . 

(2) If for any reason a vacal-~cy occurs,in the office of the Cheir- 
lnail OY any other member of a court or Tribunal, the aplxopriate 
Government shall, in the case of a Chairman, alld may, in the case of 
any other inember, appoint another independent person, in accordance 
with the provisions o f  section 6 or section 7 ,  as the case niay be,.  to 
fill the vacancy, and the proceeclihgs m a y  be continued before the 
court or tl1.e Trib~lnal so reconstitut,sd from the stage,at which the 
vacancy is filled." 

5. Amendment of section 9, Ast XIV 0% 1947.-Section 9 of t h e  priaci- 
pal Act shall be re-nunbered as sub-secbion ( I )  thereof arld after sub- 
section ( l j  as so re-n~lrnberecl, the fo!!o~viag sub-section shnll be inserted, 
namely :- 

"(2) Where the report or any settiemcrlt arrived at in the course 
or' the conciliation proceedings before a Boarcl or the award of a 
Tribunal consisting of t.wo or Inore members is signed by the Chair- 
Illan aricl 311 the othe), members of the Board or the Tribunal, as the 
case may be, 110 such settJement or awarcl shall be illvalid by reason 
only of the casual and unforeseen absence of any of tlie members 
(including the Chairman) of the Board or the Tribunal, as the case 
m:ty be, during any stage of the hearing of the proceeclings." 

8. Aslendment of section 13, Act XPV of 1947.-Jn sub-section (5j of 
section 13 of the principal Act, for the words "of the notice under section 
22", t!:e words ''oil- nrhicli the dispute wns referred to it" siiall l;c st:i,sii- 
tuted. 

7, Temporary provisions reiating to  ales of pay, etc., of workmen in 1 

banking companie3.-(1) No employer in relaition to anv banking company. 
carrying 011 busi:iesslin ally 1'al.t A Sta,te or the State of Uellii, *Ajmer or? 
Coorg or tile Ancla,lnan artd Nicoba;r Islailcls shall, save in acc~rclal~ce with i 
the keyins of any sstlilemer\t arrived at ,  Or a.11~ awarcl ma,de, under the i 
Industriai Dispi1t.e~ Act, '1947 (XIV of 19471,- - .  

(iz) alter, to the prejudice of any work~nan employed in such \ 
ballling company, the scale of pay or ra,te of aIlowapces according to i 
which he has been pa.id, or would, if 11e had been contii~uously em- 
jlcyed during the month of ? ~ l s ~ ~ c l i ,  1951, hnsc becn paid, in respect, 



of any monthly, weekly or other period immediately before the 1st -day 
of April, 1951 ; or 

(b )  recover from nay such workman any amount already paid to ,  
him whether hs pay or allowances (in accordance with any scales of 

i 
pay or rakes of nllcwances 1~7'n;ch were applied to him a t  any time 
after the 1st day of February, 1950) on the ground that the workman 
was not legally entitled to such scales of pay-or rates of allowances. I i 

Ezplaization.-For the purposes of this section, "allowances" mean 
any dearness allowaiice, house-rent allowance, halting allowance, washing 
allowance, hill allowance, fuel aBowance and officiatiilg allowance (so long 

i 
as the worlrman holds the oficiating appointment) and includes any 

I 
specid pay or allowance paid, to a workman on the gro~ind of  special 

i 
quarifications, skill or responsibility attaching to, or required in respect 
of, his work or ofice and also incllides the special pay or ailowance given 

I 

t* a 

(i) graduates, 
I 

(ii) holders of banking diplomas like C.A.I.I.B. and C.A.1.E ., 
(iii) comptists, I - 
(iv) stenogrtphars, - 
(v) cashiers, 
(vi) supervisors, 
(vii) sub-accountants, - 
(viii) clerks-in-charge, 
(ixj departmental-in-charge, 
(x) headclerks, and 
(xi) certain categories of subordinate staff. 

[2) For the removal of  doubt.^, it is hereby declared that notwit.hstand-- 
ing anything conthiwd in any law it shall be lawful to make such retroa- 
pective adjustment in rela.tion to scales of pay and rates of allowances re-' .. 

ferred .to in sub-section (7 )  a s  may lse necessary in order to give effect to 
t!ie.terms of s.ny settlement arrived at or award macle under the lndustrial 
~9lspntes Act, 1947 (XIV of  1.947). 

8. BecovEry of money due from an employer.-Any money due horn 
an employer under the provisions of section 7 may be recovered in the 
saliie nianner as an al-l-ear of lancl reveuue or as a public demand by the 
appropriate Government either 011 its ovn  motion or on an application 
rrlado to it by the persons entitled to such money. 


